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Sl No. State Underweight
14. Himachal Pradesh 212
15. Jammu and Kashmir 16.6
lé. Tharkhand 473
17. Kamataka 352
18. Kerala 16.1
19. Lakshadweep 23.6
20. Madhya Pradesh 428
21 Maharashtra 36
22 Manipur 13.8
23 Meghalaya 28.9
24. Mizoram 12
25. Nagaland 16.7
26. Odisha 344
2% Punjab 21.6
28. Puducherry 22
29, Rajasthan 36.7
30. Sikkim 142
31. Tamil Nadu 238
32 Telangana 283
33. Tripura 241
34. Uttar Pradesh 395
35. Uttarakhand 26.6
36. West Bengal 315
India 357

Orphaned and Abandoned Children

Qutside Institutionalised Care

2991, SHRI DEREK O’BRIEN: Will the Minister of WOMEN AND CHILD

DEVELOPMENT be pleased to state:

{a) whether out of 29.6 million orphaned and abandoned children in the country,

only 470,000 children are in institutionalised care;
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{(b) the number and details of Child Care Institutions (CCls) that have been linked
with the Central Adoption Resource Authority (CARA) as compared to unregistered
CCls;

{c) whether the ratio of abandoned children to children in institutionalised care
1s asked and if so, the details thereof;

{d) whether Government has taken any steps to shut-down unregistered CCls

and hold childcare officers accountable; and
{e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c¢) The primary responsibility of execution of the
Juvenile Justice (Care and Protection of Children) Act, 2015 (JJ Act) lies with the
State Governments. Details of Child Care Institutions in the country along with number
of Children residing in these institutions under Child Protection Services (CPS) is at
Statement-I (See below). However, as per information provided by Central Adoption
Resource Authority (CARA), 5940 Child Care Institutions (CCls) have been entered
on Child Adoption Resource Information and Guidance System (CARINGS) by the
respective State and UTs out of which 5364 CCls have been linked to Specialised
Adoption Agencies (SAAS) as on 15th July, 2019. Number of children in need of care
protection reported on the CARINGS portal, State/UT-wise is given in Statement-II
{See below). The Ministry has not received any other data set regarding the orphan
and abandoned children in the country.

{d) and (e) As per the report submitted by the States/UTs on 18.09.2018,
4849 Institutions were inspected and 539 Institutions were closed on account of
non-compliance of provisions of JI Act as found by mnspection committees during
inspections. States/UTs have informed that as on 08.01.2019, there are 7909 Institutions
registered under JT Act, 2015, The Ministry of Women and Child Development has
issued advisories from time to time to States/UTs to register all Government and
Non-Government Organization (NGO) run CCIs under Sub-section (1) of Section (41)
of JT Act by 31st December, 2017. A letter was sent to all the States/UTs to initiate
steps to close down those Institutions which have declined to register. The details
of all the registered CCIs in the country, State/UT-wise as provided by States/UTs
as on 38.01.2019 is in the Statement-III.
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The details of all the registered CCls working in the country, State/UT-wise as
provided by States/UTs as on 8.01.2019

Sl No. States/UTs No. of Registered CCls
L. Andaman and Nicobar Islands 0
2. Andhra Pradesh 779
3. Arunanchal Pradesh 11
4. Assam 122
5. Bihar 83
6. Chandigarh 10
7. Chhattisgarh 81
8. Dadra and Nagar Haveli 2
9. Daman and Diu 0
10. Delhi 50
11. Goa 20
12. Guarat 121
13. Haryana 81
14. Himachal Pradesh 47
15. Jammu and Kashmir 70
16. Jharkhand 120
17. Kamataka 1134
18. Kerala 817
19. Lakshadweep 0
20. Madhya Pradesh 117
21. Maharashtra 208
22 Manipur 126
23. Meghalaya 99
24, Mizoram 52
25. Nagaland 68
26. Odisha 270
27. Puducherry 63
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Sl. No. States/UTs No of Registered CCls
28. Punjab 61
29. Rajasthan 240
30. Sikkim 28
3L Tamil Nadu 1263
32 Telangana 465
33 Tripura 30
34 Uttar Pradesh 207
35. Uttarakhand 41
36. West Bengal 263

Torar 7909

Status of National Policy on Women

2992, SHRI K. BHABANANDA SINGH: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

{a) the status of National Policy on Women; and

{(b) whether Government proposes to undertake an analysis of the existing laws
to remove those which are discriminatory towards women in nature and ensure that
the principle of equality as enshrined in the Constitution and envisioned in the draft

policy is achieved.

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The Ministry of Women and Child Development
has prepared the draft National Policy for Women incorporating suggestions of
stakeholders. The National Policy envisages to eliminate all forms of violence and
discrimination against women through strengthening of policies, programmes and
institutions as well as through community engagement. Analysis and evaluation of
exasting laws, rules, policies 1s a continuous process and it has been the endeavour
of the Government to harmonize the policy in accordance with the Constitutional
provisions. The draft National Policy for Women is under consideration of the

(Government.



